AT oo o

Reserve Bank of India
Tuar fawmT, Estate Department
SHf/Jammu

T Rerd o, s & 5 sve F9< it sy, s, wherr s wherfew 3g Rfaer
Tender for Supply, Installation, Testing & Commissioning of 5 numbers of Dust Catchers
at RBI, Jammu.

E- Tender No.: RBl/Jammu/Estate/174/23-24/ET/245
ATT/Part -|

fAfaeTs 1T 719 /Name of the tenderer:

qdrt/Address:

AT & F it [l (srweTe): 02.08.2023 F:r 11:00 T

Date of Pre-Bid Meeting (offline): 02.08.2023 from 11:00 Hrs. onwards.
TEIA A & sifaw A 14.08.2023 % 14:00 s 7%

Last Date of Submission: 14.08.2023 till 14:00 Hrs

WRT-1 gare &t fafer: 14.08.2023 #t 15:00 a1 &

Date of Opening Part I: 14.08.2023 at 15:00 Hrs onwards.




fAfaeT s (Tasidt) / SCHEDULE OF TENDER (SOT)

a. g/fafaeT 9=a1- e-Tender no

RBI/Jammu/Estate/174/23-24/ET/245

b. fafa=T =TT /Mode of Tender

T-ITFITEHE TOTST / e-Procurement System
(www.mstcecommerce.com/eprochome/rbi %
HTEAH F SAF-ATT AR | — THAT-FATNISA ATAT AT
AT || — &7 FqTeih)

e-Procurement System
(Online Part | - Techno-Commercial Bid and
Part Il - Price Bid through

www.mstcecommerce.com/eprochome/rbi)

C. T o oI UMY STSAIE Fee i
fafr

Date of NIT available to parties to

download

06.07.2023

d. SURST QA LA Af sifaw fafer

Last date of submission of EMD

14.08.2023 #T 14:00 7 I
14.08.2023 till 14:00 hrs

e. www.mstcecommerce.com/eprochome/rbi

U THAT FRINTA-STAT S oA FTeAT ATATSA
TEQT A & o S-fAfaar o g &t fafen

submission of on line Techno-Commercial
Bid and price Bid at

www.mstcecommerce.com/eprochome/rbi

14.08.2023 Fr 15:00 a1 |

14.08.2023 from 15:00 hrs onwards

f. ATt 7@ 55 / Pre Bid Meeting

et [ mT, A

qateT 11:00

02.08.2023 on 11:00 AM at Estate Department

Reserve Bank of India, Jammu

RSe 9, ST H 02.08.2023 =il
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g. ATHATNTT FTAT AT T ATAT -ATST a1

AT & d3-Ioqa Fed & oI staared g
& fafer

Date of closing of online e-tender for

submission of Techno-Commercial Bid &
Price Bid.

14.08.2023 F 14:00 &1 TF

14.08.2023 till 14:00 hrs.

h. 9TT-1 ga+ it fafyr s a97
(TATT ToAT FHTTIA-TIAT)

TIT-1| Fo AT AT || ST JoF Gt il fafer

T THT F d1L H N1 F grog har S[Tosm)
Date & time of opening of Part-|

(i.e. Techno-Commercial Bid)

Part-11 Price Bid: Date of opening of Part Il
i.e. price bid shall be informed

separately

14.08.2023 =T 15:00 < &

14.08.2023 from 15:00 hrs. onwards

i. o< ¢[eF / Transaction Fee

tuadEr e & o § uHuEdEr ed
[OTSUERS /AT F A9/ § Adad ok HT

Payment of Transaction fee through MSTC
payment gateway /NEFT/RTGS in favor
of MSTC LIMITED




Aqrah/Annexure-1

T MR-+ oo agyot A</ Important instructions for E-procurement

FreftaTarstt & sare g & o oot sitaere fAfaar seqa ®3 @ uger =o Afeer & e i ot &1
TR |
Bidders are requested to read the terms & conditions of this tender before submitting your

online tender.

1. | Process of E-Tender:

recorded without Digital Signature).

SUBMITTED ON-LINE AT www.mstcecommerce.com/eprochome/rbi

A) Registration: The process involves vendor’s registration with MSTC e-procurement portal
which is free of cost. Only after registration, the vendor(s) can submit his/their bids
electronically. Electronic Bidding for submission of Technical Bid as well as Commercial Bid
will be done over the internet. The Vendor should possess Class Il signing type digital
certificate. Vendors are to make their own arrangement for bidding from a P.C. connected

with Internet. MSTC is not responsible for making such arrangement. (Bids will not be

SPECIAL NOTE: THE TECHNICAL BID AND THE COMMERCIAL BID HAS TO BE

1). Vendors are required to register themselves online with www.mstcecommerce.com- e-

and creating own user id and password—
Submit.

which has been provided during filling the registration form.

tender).

Procurement -PSU/ Govt depts— Select RBI Logo->Register as Vendor -- Filling up details

2). Vendors will receive a system generated mail confirming their registration in their email

In case of any clarification, please contact RBI/MSTC, (before the scheduled time of the e-
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Contact person (RBI):

a. For Non-Technical Query: Amit Kumar (Assistant Manager): 6006768764,
amitkumar6@rbi.org.in

b. For Technical Query: Himanshu Bhatt (Asst. Manager-Electrical): 9568358974
(himanshub@rbi.org.in) Atul Kumar Gupta (Junior Engg.- Electrical): 8178489046
(atulkumarg@rbi.org.in)

Contact person (MSTC):

Mr. Nitin Anand Shri Pankaj Kumar

Manager (NRO) Assistant Manager (NRO)

Mobile no: 9769760074 Mobile no- 7229068247

Email: bmcdgmstc@mestcindia.co.in Email - pankajkumar@mestcindia.co.in

B) System Requirement:

i) Windows 7 or above Operating System

ii) IE-7 and above Internet browser.

iii) Signing type digital signature

iv) Latest updated JRE 8 (x86 Offline) software to be downloaded and installed in the
system.

To disable “Protected Mode” for DSC to appear in The signer box following settings may be

applied.

Tools => Internet Options =>Security => Disable protected Mode If enabled- i.e, Remove the
tick from the tick box mentioning “Enable Protected Mode”.
Other Settings:

Tools => Internet Options => General => Click On Settings under “browsing history/ Delete

Browsing History” => Temporary Internet Files => Activate “Every time | Visit the Webpage”.
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To enable ALL active X controls and disable ‘use pop up blocker’ under Tools—Internet

Options— custom level (Please run IE settings from the page www.mstcecommerce.com

once)

The Techno-commercial Bid and the Price Bid shall have to be submitted online at

www.mstcecommerce.com/eprochome/rbi. Tenders will be opened electronically on

specified date and time as given in the Tender.

All entries in the tender should be entered in online Technical & Commercial Formats without

any ambiguity.

Special Note towards Transaction fee:

The vendors shall pay the transaction fee using “Transaction Fee Payment” Link under “My
Menu” in the vendor login. The vendors have to select the particular tender from the event
dropdown box. The vendor shall have the facility of making the payment either through NEFT
or Online Payment. On selecting NEFT, the vendor shall generate a challan by filling up a
form. The vendor shall remit the transaction fee amount as per the details printed on the
challan without making change in the same. On selecting Online Payment, the vendor shall
have the provision of making payment using its Credit/ Debit Card/ Net Banking. Once the
payment gets credited to MSTC’s designated bank account, the transaction fee shall be auto
authorized, and the vendor shall be receiving a system generated mail.

Transaction fee is non-refundable.

A vendor will not have the access to online e-tender without making the payment towards

transaction fee.

NOTE:

Bidders are advised to remit the transaction fee well in advance before the closing time of

the event so as to give themselves sufficient time to submit the bid.

Information about tenders /corrigendum uploaded shall be sent by email only during the
process till finalization of tender. Hence the vendors are required to ensure that their
corporate email |.D. provided is valid and updated at the time of registration of vendor with

MSTC. Vendors are also requested to ensure validity of their DSC (Digital Signature
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Certificate).

E-tender cannot be accessed after the due date and time mentioned in NIT.

Bidding in e-tender:

a)

d)

h)

Vendor(s) need to submit necessary EMD, Tender fees and Transaction fees (If ANY)
to be eligible to bid online in the e-tender. Tender fees and Transaction fees are
nonrefundable. No interest will be paid on EMD. EMD of the unsuccessful vendor(s)
will be refunded by the tender inviting authority.

The process involves Electronic Bidding for submission of Technical and Commercial
Bid.

The vendor(s) who have submitted transaction fee can only submit their Technical Bid

and Commercial Bid through internet in MSTC website www.mstcecommerce.com —

e-procurement —-PSU/Govtdepts—» Login under RBI-My menu- Auction Floor
Manager- live event -»Selection of the live event.

The vendor should allow running JAVA application. This exercise has to be done
immediately after opening of Bid floor. Then they have to fil up Common
terms/Commercial specification and save the same. After that click on the Technical
bid. If this application is not run then the vendor will not be able to save/submit his
Technical bid.

After filling the Technical Bid, vendor should click ‘save’ for recording their Technical
bid. Once the same is done, the Commercial Bid link becomes active and the same
has to filled up and then vendor should click on “save” to record their Commercial bid.
Then once both the Technical bid & Commercial bid has been saved, the vendor can
click on the “Final submission” button to register their bid.

Vendors are instructed to use Attach Doc button to upload documents. Multiple
documents can be uploaded.

In all cases, vendor should use their own ID and Password along with Digital Signature
at the time of submission of their bid.

During the entire e-tender process, the vendors will remain completely anonymous to

one another and also to everybody else.
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i) The e-tender floor shall remain open from the pre-announced date & time and for as
much duration as mentioned above.

j) All electronic bids submitted during the e-tender process shall be legally binding on the
vendor. Any bid will be considered as the valid bid offered by that vendor and
acceptance of the same by the Buyer will form a binding contract between Buyer and
the Vendor for execution of supply.

K) Itis mandatory that all the bids are submitted with digital signature certificate otherwise
the same will not be accepted by the system.

I) Buyer reserves the right to cancel or reject or accept or withdraw or extend the tender
in full or part as the case may be without assigning any reason thereof.

m) No deviation of the terms and conditions of the tender document is acceptable.
Submission of bid in the e-tender floor by any vendor confirms his acceptance of terms

& conditions for the tender.

8. | Any order resulting from this tender shall be governed by the terms and conditions mentioned

therein.

9. | No deviation to the technical and commercial terms & conditions are allowed

10. | The tender inviting authority has the right to cancel this e-tender or extend the due date of

receipt of bid(s) without assigning any reason thereof

11. | Vendors are requested to read the vendor guide and see the video in the page

www.mstcecommerce.com/eprochome to familiarize them with the system before bidding

Vendors are requested to quote rate including GST separately for each item as specified in the
portal. No change in quoted rates will be accepted.

MSTC portal will be available for uploading documents and rates from Date 06.07.2023 to Date
14.08.2023 till 14:00 hrs.
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T Red 9%
Reserve Bank of India
HUaT fawmT
Estate Department
STV [Jammu

fAfarer s gEET (TRsEdY) / Notice Inviting Tender (NIT)

A & %7 919 / Name of the work:

T RAd o, S 5 T 99 i s, ST, T8 i et & forg 3 w9 (wrr
| i< W 1l) # £-Ffaer | 59w &t sigaTRa 9 26.00 AT gl
e-Tender in two parts (Part | & Part Il) for Tender for Supply, Installation, Testing and

Commissioning of 5 numbers of Dust Catchers at RBI, Jammu. The estimated cost of the

work is Rs. 6.00 Lakh.

It / Schedule:

AEE@YU STt / Important Information

T &l SAIGATHT @0Tq / Estimate cost of the work

%6.00 =Tr@/Lakh

AT STHTAT LT / TTHST
Bid security amount / EMD

Rs.12000/- along with the
Part I

Commercial Bid.

/Technical -

fafaeT & T / Cost of the tender

=1 / NIL

i) SEV/AF TS/ TAS TR F ATEqT  SUFST STHT FLAT A<
e faaor (T 9T AT St/ ML) i T T
(FrTu® ) sumitjain@rbi.org.in, estate@rbi.org.in 9%

ST 3T www.mstcecommerce.com/eprochome/rbi 9%

HTATS AT |
EMD through DD/Bank Guarantee/NEFT and

2 ST F wreay ¥ uASUwd
ARIECI RS C e Lo |
grar "Jear 8714295, IFSC
RBISOJMPAO1(0 = zero)

Rs 12000/- by NEFT paid
through NEFT/ Net banking
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intimate/forward the transaction details (UTR number
OR scanned copies (in PDF) of DD / Bank Guarantee)

to sumitjain@rbi.org.in, estate@rbi.org.in and upload

www.mstcecommerce.com/eprochome/rbi

only to in our A/c No.
8714295, IFSC
RBISOJMPAO1(0 = zero) to
Reserve Bank of India
Jammu. Please mention UTR
transection  details  while

applying in the given format.

Note: Kindly mention your
name/ company name in the

NEFT Transaction remarks.

No interest will be paid on
EMD. EMD of the
unsuccessful bidder(s) will be

refunded by RBI, Jammu.

MSEs are exempted from
submission of EMD subject to
submission of MSE

Registration certificate.

THTaaT &qa <A @l sita| [rer e 797 / Last date and

time submission of the tender

14.08. 2023 T 14:00 51 TF
14.08. 2023 till 14:00 hrs

et &1 907 | gt it [ sie qa0

Date and time opening of Part | of tender

14.08.2023 %7 15:00 &~ 4
14.08. 2023 at 15:00 hrs

onwards

AT IF o5 @t faf¥r / Date of Pre Bid Meeting

Toer faam, T e 99,
U'P-T((ﬁ 02.08.2023 =T 11:00

AT

10
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11:00 AM on 02.08.2023 at
Estate Department Reserve

Bank of India, Jammu

o

TR TaaT &1 97 || gare it [t 3fi< @79 / Date and time

opening of Part Il of tender

THA & HTEAH | T F grad
3T SITosTT / Wll be intimated

separately through email.

g1 i1 fafsr / Commencement Date

FIATET AT B4 o 109 o &

/ 10t day from the issue of

work order

qUT T it 7aTe / Completion period

FATRL AT B & 109 faq &
02 w2+ / 02 months from the

10t day from the issue of

work order

ST ETeoT TIfer / T Stemerfer

Retention money/security deposit

@ 5% of contract amount
(total capital cost of system
without buy back of old
system) in form of
Performance Bank
Guarantee (PBG) for first 04

years.

i T ST (| 9 ] 920 1 FT o1y i)

Liquidated Damages (penalty for not completion of work

on time)

aqae A F 10% Hr FAL
#aT % Ty Fgifa safe &
afes facs ¥ foro fy amre
Aqae T FT 0.25% it T
TS ST qFhel 2|

0.25% of the contract amount
per week of delay beyond the

stipulated period with an

11




upper ceiling of 10% of the
contract amount, may be

levied.

o N

ffaraT st a=raT / Validity of tender

AT | g 6F fafr & &7 90/
90 days from the date of
opening of Part |

3T I ATt FHT foare gafas % srefia g |

All disputes arising shall be subject to the jurisdiction

S / Jammu

connection with this Tender

zq f[Afeer ¥ 499y # d=9 F forw g9uF St o war /

Contact id & address for communication in

SA@/Email: estate@rbi.org.in
AT R d4, et faram,
S

Reserve Bank of India,

Jammu
Estate Department, Il Floor
Rail Head Complex, RBI,

Jammu.

g fA<er®/ Regional Director,
AT 1 f5T4 d/ Reserve Bank of India

S+ / Jammu

12



mailto:estate@rbi.org.in

@< / Section |
fafa=T wi¥/Form of Tender

IT/Place
feqi/Date
4T H/To,

g1 <o / Regional Director
TuaT fa9mT/Estate Department,
= o9 &% / Reserve Bank of India

S /Jammu

HE < [ HE T

Dear Sir/Madam,

g Udegrr AT # Ay #wt o wefaa AfRdern, RS et qur amEne & syt &
ATFLTHIIAH ST T g 3T I AT99 | [Feiia =0t &1 0 & g & va e-Afeer @ gefaa
HIET AE@LAT ATAHET T 6l gl TH TARGET 3h A199 | Faia Fd1 & J9T 5 Aqa
e aaT-ET\T % dae 999 AT A= § afoq 220 9% A7 aqag ¥ Miey e,
RVTeAT 3T o qaen & dAqae Heariad Fed &7 I&q1d Fd g S g% T § HILATHT,
AfaEmr % o0 q@ifed e araTT qaer i foer oat, afHwer, <27 ofie ofiT AT st
S TAT AN T Tq1 6 AT ITAH FLTe ST ATAT ATHIAT 3 STATT T THIT ST |

We have carefully examined the specifications, designs and schedule of quantities
relating to the works specified in the memorandum hereinafter set out and having visited
and examined the installation site of the works specified in the said memorandum and
having acquired the requisite information relating thereto as affecting the tender. We
hereby offer to execute the works specified in the said memorandum within the time
specified in the said memorandum at the rates mentioned in the attached Schedule of
Quantities and in accordance in all respects with specifications, designs and instructions
in writing referred to in articles of agreement, general instructions to the tenderers and

special conditions, conditions hereinbefore referred to, specifications, data sheet and

13




schedule of quantities and with such materials as are provided for, by and in all other

respects, in accordance with such conditions so far as they may be applicable.

9w / MEMORANDUM

(a) | F1=T =T far=or/ Description

of works

qaT Rod §%, 7 § 5 T8 F97 H g, T,
LA ST FHHTLTAT g M iaar

Tender for Supply, Installation, Testing and
Commissioning of 5 numbers of Dust Catchers at RBI,

Jammu.

(b) | TETHT &1 / Estimated

%6.00 <19 /Lakh

(c)| HIaT &1 TR / Mode of

payment

TT 3.13 F ATEX

As per clause 3.13.

14




) SRUTEUERS F /dF T/
HTLTH | SUAS ST FLAT 30T
SRESEEERUECIEIEECER D)
e TTEN/EET) Fir T ah
(et #)

sumitjain@rbi.org.in,

estate@rbi.org.in 9% FSAT 3T

www.mstcecommerce.com/ep

rochome/rbi T% IS HIAT |
EMD through DD/NEFT and
intimate/forward the
transaction details (UTR
number OR scanned copies
(in PDF) of DD / Bank
Guarantee) to

sanjaymeena@rbi.org.in,

estate@rbi.org.in and upload

www.mstcecommerce.com/e

prochome/rbi

T2 ST F ATEAY ¥ UASURST g WA a5,
ET{H%GW@'@JT 8714295, IFSC RBISOJMPAO1(0 =

zero) H %12, T AT 000FAT | FIAAT [T T FHide H
TS FLd THT TEIATT e a2 T Ioa @ i |

AEHIAT [ FIAT TASUFRST e feoqufl § ST 914 :
T ATH IoAE Fi |

FATAT 1A T FlS AT aF Al T FTEER areATararsi
i FAET AT AT TSE 9%, TR R s w7 ar
SR

THUES T ST (A STAT F4A F e 7, T F TATES
GSTTRT STHTOT 957 T &+ |

Rs 12000/- by NEFT paid through NEFT/ Net
banking only to in our A/c No. 8714295, IFSC
RBISOJMPAO1(0 = zero) to Reserve Bank of India
Jammu. Please mention UTR transection details
while applying in the given format.

Note: Kindly mention your name/ company name in
the NEFT Transaction remarks.

No interest will be paid on EMD. EMD of the
unsuccessful bidder(s) will be refunded by RBI,
Jammu.

MSEs are exempted from submission of EMD
of MSE Registration

subject to submission

certificate.

15
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(e) | FrITer ST & 109 f&7 & | 02 w& / months
TH I I &1 F87T

Time allowed for completion
10th day from the issue of

work order.

2. g A I | ot 9gHd g o 9T-1 AfeeT grew $i faf & 90 AT 9% §% g w@fisa & forg

AT fAfeaT AT TR 3T =9 Jerar srafd &7 d sfiv gu a9 qeeuw forfed agata &
ML I FLTAT AT ST T 2 |

We also agree that our tender will remain valid for acceptance by the Bank for 90 days

from the date of opening of Part | of the tender and this period of validity can be

extended for such period as may be mutually agreed between the Bank and us in
writing.

fes=/Date:

HH FT 919 i< gearery/ Name and Signature of the firm:

16




g</Section I

FLATHT /Articles of Agreement

Tg FLLATHT AqTE * F 3T T\ Te7 AT Rod oo, S, SrEaT Said
FrATT Yas # a8 (B =k are “erer” &gt 17 8) i faedi oer (EGEED
T “HIGGTRTT Fgl AT §) & A= [Aodriad Bhar @ g |

ARTICLES OF AGREEMENT made the day of between the Reserve Bank

of India, Jammu having its Central Office at Mumbai (hereinafter called "the

Employer") of the one part and (Hereinafter called "the Contractor") on the other

part.

7z T e s v Wil R 9, S99 ® 5 =& =< @it g, ST, 98w S
w3 AT &1 =g € 3w St arer st i greer dqur fafader A o s g
o TE¥ HETad TeAshTl o oo 3T I ST | I<h [AHG9T, FIAT SATTAT I gea e (a1 T
g

WHEREAS the Employer is desirous of Tender for Supply, Installation, Testing and

Commissioning of 5 numbers of Dust Catcher at RBI, Jammu, and has caused drawings
and specifications describing the work to be done. AND WHEREAS the said specifications,

and the schedule of quantities have been signed by or on behalf of the parties hereto.

3T g o "t fAwR T & & 7gt anr [Fgiid oat s srqae S =W aqt i qr-
ATGHAT | TR ot ToT G- 92 GeMTerd i a1 Tl 317 9eeq? dgaq aat (5 a1
THE 918 AT g® ®F 9 “SH 0 Fal TAT g) T I Taf=aer § afura s Ar=-sT =1 § o

1t a1 et gafaa a2t o fereft gor Tfer sroam taft s fer < 5| qea 37 2l (R
THE TS “I<H Gfaar Tfd” Fgr [@r ), 77 Foafea w7 w1 agaa g |

AND WHEREAS the Contractor has agreed to execute upon the subject work to the
conditions set forth herein and to the conditions set forth in the special conditions and in

the schedule of quantities and conditions of Contract as modified and finally accepted by

17




both the parties (all of which are collectively hereinafter referred to as "the said
Conditions") the works shown upon the said drawings and/or described in the said
Specifications and included in the Schedule of quantities at the respective rates therein
set forth, amounting to the sum as therein arrived at or such other sum as shall become

payable there under (hereinafter referred to as "the said Contract Amount").

A 39 919 9 o g 9 ggAla | -
NOW IT IS HEREBY AGREED AS FOLLOWS -

TTARTRIT I o1t | TATRLTT TR ST THT IT AT T T ATAT F QT T F T §
FHIAT oA I¥ 3<h ST H Q@I T TAT I STevE | A(0d 31T 3 A Haen 3T - STe= T
H Ffurq s T HeaTied Ud qur S

In consideration of the said Contract amount to be paid at the times and in the manner
set forth in the said conditions, the Contractor shall, upon and subject to the said
conditions, execute and complete the work shown upon the said drawings and described

in the said specifications and the schedule of quantities.

18




1.1

1.2

1.3

1.4

1.5

fArTTrT SfeaTeTE T 36 |feraT TFOT ST UHEY o1 T ST 36 ot | TLTafora 99T 3T aiih
I T, AT AT T |

The Employer shall pay the Contractor the said Contract amount or such other sum

as shall become payable at the times and in the manner specified in the said

conditions.

ITH AT § "HAThede” 57 FT AT N T A e, TET (AT, F.4T., AT Rea o9,
Has 37 et 1007 & =6 |GG g 39 sliehede 7 Tgd I, UH =7 i<k AT ATHAT I (HIA T
FIRT =0 F1F 6 [oT AT AT SITOT | o 39 =3f=F &l A8 Jal (a7 ST 5Ee ae |
AGT T gTT [Tt F FHET TATE FTLO o g AR a9 TS S0 | U7, 59 9iaer &
T ATTeheae & =7 § H3<h AT a1 a18 § A3 g a1l A<k &l Jg ATAFE A5l g1 1 a8

I HHT & aATfehede g0 =< A7 forfad &9 # 3w v ot 9@ i a7 srqaies &t sageHr ar
HATEHAT FT 2|

The term "Architect" in the said conditions shall mean CGM, Premises Department,

Central Office, Reserve Bank of India and on his ceasing to be the architect for the
purpose of this Contract for whatever reason, such other person or persons as shall
be nominated for that purposes by the Employer, not being a person to whom the
Contractor shall object for reasons considered to be sufficient by the Employer
PROVIDED ALWAYS that no person or perhaps persons subsequently appointed to be
architect under this Contract shall be entitled to disregard or overrule any previous
decisions or approval or direction given or expressed in writing by the architect for the

time being.

TH AqIY & AT AT SATATF TH FL 1 (8T 98 AT THA S0 3T TH FL T S TAFRT
ST ITAT HT AT 3k AT I TTAqG g AT FHET: AT ST & 36 AAT IL FLL HT H0ITaH
FAMN |

The said Conditions and Appendix thereto shall be read and construed as forming part

of this agreement and the parties hereto shall respectively abide by, submit themselves
to the said conditions and perform the agreements on their part respectively in the said
conditions contained.

gt Ifeaterd ST, FT ¥ AT 36 HIAaT FT ST aai |

The drawings, agreement and documents mentioned herein shall form the basis of this

Contract.

= "faar &l o547 o [AfeeT aearas & 9nr | 3 907 || § /eEr-aqgEt v At & saia
FioTq &, A=eH T FTEaT §TET1 S0 |
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This Contract is deemed to be item rate Contract for all items of work as described in
detail in the bill of quantities and specifications in part | and Part Il of the tender

documents.

1.6 Sruardt el ¥ a8 =ATTF TS @ gy (Froor)

Comprehensive Annual Maintenance Contract (CAMC) after DLP period:

(@) HTEETHE qrErEt i AggEt & Aqa 01 a9 F orw QU AT i SATTH arfuh
TEXETS HAT & [oIT ST & SO e 3G HT ST U qY sl a9 aFdT SAate (STTdT)
T AT T | 3<% 14 e F fory a2t § Suaet, wamet & a7, Sfus, Suasreedt iy
T 9o ST ATHHe TohaT STTUaTT |

The contractor shall quote their charges separately for comprehensive annual

maintenance service of complete system for 01 years as per schedule of quantities
which will be applicable after one year of defect liability period (DLP). The rates
shall also include GST, the charges for the insurance, EPF ESIC etc. of the workmen

for carrying out the above job

(b) THI-THT % [¥eew &7 FO90, @eara/aEaen/awrs i & ST | ®aw S
ferfa & areme ux smafereRar Arfee a7 stfe g |

The system shall be inspected, upkeep/serviced/cleaned periodically. The periodicity

shall be monthly or more depending upon the weather conditions.

(c) ZATIF AT TELETE HAT il Yol H HAT IS AFTY o LA (Rl HT T&IT | AhST3
Hie H AT AT, foeew & fret o Red &1 agadr, s a4/t saeas IS, START a0 ot
orTtarer 8 | "feraTeTe g vuwHEy stafer 3 fiae Reea/aa-sdast § 910 S arer BT off 9
T % T T R STt Amra o S foRaT ST / staeeioe o stroem)

(d) The charges for comprehensive annual maintenance service shall include

attending any number of breakdown calls, replacement of any part of the system,
including all required spares, consumables etc. during service contract period. Any
defects in the system/sub- assemblies, found within the CAMC period, shall be

rectified/ replaced by the contractor without any additional cost to the Bank.

(e) STUAT/ATLE srafdr & T, FH Tl UTGeh =hl STALTRAT o ST HITEH AT STTerh qHT IT
T FAL T (AT T@eETd HIAT AT |

During the DLP/warranty period, the firm should carry out the preventive
maintenance of the dust catcher on monthly basis or more as per the

Client’s requirement.
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() T qTNh AT Q4T AAfd 3 A q19- R H I % forg patar
Penalty for delay in rectification during CAMC:

FTI AT TELETd qaT Jae (STuardy safer & a12) & e, e o el ot gt v
foeew ® TeEt it =T 9T g9 2 w fRaEi & Jiae 3w AT s gete, Sya &%
YT Fd AT ey Ofdd T | I ANq digd a9 avg it anrdl 92 @=w w2 o=
FIRT | TT< TUAHT AT o 09 2 FF adl 6T srafer o Aia< feew fif Gaat wf 30 gl

T ST & a1 €200/- wRfRT Ford Suwuwdt F aifts waEma goF F Sfewmaw 10% 6

T % fa< ST, THIAT AT | STTAUT 6 IR hls H THAT HaaraTenl < et ot Tier a7
o T & g AT ST |

During the comprehensive annual maintenance service period (after DLP period), any
fault in the system shall be rectified within 2 working days of receipt of intimation of
the defect in the system. The quoted rates shall, therefore, consider all the cost,
including travel cost from the nearest service station. There will be a penalty of Rs.
200/- per day subject to maximum of 10% of the annual maintenance charges of the
Dust Catcher, if the defect in the system is not rectified within the period of 2 working
days during the CAMC period as stated above. Any penalty during the DLP shall
be recovered from any dues payable to the contractor or invoke from the bank
guarantee.

(f) 3w Afde AT @ (T <) STUAN/ATET Aater & I | AN ST |

The penalty clause as specified above (clause €) shall be applicable during the

DLP/warranty period also.

(9) SATTF ATMHF TELETT HAT AT F G AT L[ T AT © SATTF AT(UF T@LEdTd qar
AT o I R HATTS S HaT0 &I i 98 SHTa! ST 9 AT SIToa |

Payment of service charges during comprehensive annual maintenance charges:

The payment during the CAMC period shall be made on half yearly basis on
rendering satisfactory services.

(h) EAT AT T a9 T TTLTHE ATTUF AT SAJarel AATeN TAT T qY il AT o 18 6 91 HH
HHH 3 TU T ATATh AT o o7 AAH IR AT STTUIT| AT T AATH LT Hd THY
T el TITLT 9 T o SreTe ux fAeTett STostt:

The service contract shall be renewed for a further additional period of at least 3

years after the initial annual service contact period of one year after one-year

warranty. While renewing the contract the new contract amount will be arrived at
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based on following formula :

Ac = Ap [(15+60x(WPIc/WPIp)+25x(CPIc/CPIp)] / 100

Ac The contract amount for the current year.
Ap The contract amount for the previous year.
WPIc Wholesale Price Index for Electrical Products 6 months prior to the

commencement date of contract for the current year.

WPIp Wholesale Price Index for Electrical Products 6 months prior to the

commencement date of contract for the previous year.

CPIc Consumer Price Index for Industrial Workers (All India Average) 6 months

prior to the commencement date of contract for the current year.

CPIp Consumer Price Index for Industrial Workers (All India Average) 6 months

prior to the commencement date of contract for the previous year.

1.7

1.8

Hfaarar fafee wrt, feE staeei, fhET i o= agmes wEt & gataq a+@t et
T 36 ot § et adis & 3 & o ge Stea giae &1 @9 aga w49, i U
FTAT o T B o aT% S1=Tl, Het i &1 gu et oft goreme i aears wam)

The Contractor shall afford every reasonable facility for carrying out of all works
relating to civil works, electrical installations, fittings and other ancillary works in
the manner laid down in the said conditions, and shall make good any damages
done to walls, floors, etc., after the completion of such works.

TR =9 STaer O¥ STdshel YT STt (9T, sgarer i stater & 3 Rt ot a8/ F18

& foreT off sreew i1 St a7 Srew a1 I F Ty TET A7 ATH Fh T T FI Hhh
ST T TEAT T ATERTT LT T@AT 6 |

The Employer reserves to itself the right of altering the drawings and nature of

the work by adding to or omitting any items of work or having portions of the
same carried out at any time during the currency of Contract, without prejudice

to this Contract.

1.8.1 A9 F TH AqSY FHT T FET ATUAT 3T FTAITHT TIERT I 04T 6 AGEE Hd

ATR/ETHIT T T G o (a7 & HTH F FleA 31T T 1 T T0T o ST F Tt
& STefIT TATRST AT 219 % 10 7 o | 2 #gi & fia< @7 e & forw agaa g |

Time shall be considered as the essence of this Contract and the Contractor

hereby agrees to commence the work from the day of issue of works
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order/letter of acceptance as provided for in the said conditions and to complete

the entire work within 2 months from 10t day of issue of work order subject

nevertheless to the provisions for the extension of time.
1.8.2 TH AqHY % qgd (HATTHT GIT THT qIATH hae FT g 9, ST # fahe o |

All payments by the Employer under this Contract will be made only at Reserve

Bank of India, Jammu.

1.8.3 TH AqFY & [ AT FoheT ff T & ITqS gid ATl T [HaTal &l ST § Icael /1
STTUAIT 3% T8 HeTa F3d & (o0 hael STHq & ~ATATAIT 0 ATIRTE &5 g |

All disputes arising out of or in any way connected with this agreement shall

be deemed to have arisen in Jammu and only courts Jammu shall have

jurisdiction to determine the same.
1.8.4 =H |IAGT & AT AW HT FreIaTdT g1 qUdaT 98 i 995 o ET @7 3 |
That the several parts of this Contract have been read by the Contractor

and fully understood by the Contractor.

RIEE I CEHEIRRE]
qrAET FH
AT UF 6 2
If the

Contractor is a

partnership or

qrterat it ITfeata & FAhT ofiT @i 7 Fae iy § fofeq fam
T a9 9T T TEATAST 3T I &l Soeflehe Tt 9¢ gearers & |
IN WITNESS WHEREOF the Employer and the Contractor have

set their respective hands to these presents and two duplicates

hereof the day and year first herein above written.

Contractor is a

company

an individual

7t "SfaaTr uF | |rfert fr SuRafa # 9% 7 sraw fAfeed e stfamr & areaw &
ERC IS TAT QR T O S qgL ATHT 3 IeATal AT 30l af
If the geeAtehe TTAAT 9T ST I § forfed & T a9 9¥ geames &3 S

fAoarea B

IN WITNESS WHEREOF the Employer has set its hands to
these presents through its duly authorized official and the
Contractor has caused its common seal to be affixed hereunto

and the said two duplicates hereof to be executed on its behalf,
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qT e a #i e & geareafid va g9« / SIGNED AND DELIVERED by Reserve

Bank of India,

(71 we 924"/ Name and Designation)

T IUTedta #/In the presence of -

areft/Witnesses —
1.

qdr/Address

qdr/Address

Fr sufeufa & gearafia ud g 6 7o (7f2 ordf arftar w4

T JAT<heh FH 2T)
SIGNED AND DELIVERED BY (If the

party is a partnership firm or an individual)
Treft/Witness -

qdr/Address
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qdr/Address

fAorr deot it /AT oo T g do% ¥ [oIT T Haheq % AqETE Hafertad i
SIRATT H oo & AT gL TS T2
THE COMMON SEAL OF was hereunto affixed

pursuant to the resolutions passed by its Board of Directors at the meeting held on

in the presence of —

(1)
(2)

e g Rafofea #1 Suftafa § 9 EarEel 9¢ 9787 T gearae o (I
HTARTRTT TIAT ATHTT HgL o AT GEATeAT HXar g af 9T & AqEIq § geareas @< a7
X @< ¥ e gMT ATl

Directors, who have signed these Presents in token thereof (If the contractor signs

under its common seal, the signature clause should tally with the sealing clause in the

Articles of Association.

TRt IUTRYfa W/ in the presence of -
(1)
(2)

AR T AT e A fatedaa Tfod UaTHt & 3T & gearerted A<
qI= T afe ST arew s UarT (JTg Fa1 a1 7 o71<h) % JT geare F 2T 2l
SIGNED AND DELIVERED BY the Contractor by the hand of Shri

and duly constituted

attorney. (If the contractor is signing by hand of Power of Attorney. Whether company

or individual.
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Section Il

General Instructions to Tenderers and Special Conditions

3.1 Commercial conditions:

3.1.1 E-tenders are invited for Tender for Supply, Installation, Testing and
Commissioning of 5 numbers of Dust Catchers at RBI, Jammu for an estimated
cost of Rs. 6.00 Lakh from eligible firms.

3.1.2. Eligibility Criteria:

(a) Participating firms should be either OEM/authorized dealer and should fulfils the
following eligibility Criteria:
*  Minimum vyearly turnover of Rs. 6.0 Lakhs and above during last 3 financial years
supported by audited financial statements by certified auditor
AND

*  Minimum 3 years of experience in the field of undertaking similar works viz. Supply,
Installation, Testing and Commissioning of Dust Catchers asunder: (work done on
or before June 2020).
AND

» Completed works of Supply, Installation, Testing and Commissioning of Dust catchers as
under
(b) Three works each costing not less than the amount equal to 40% of the estimated cost.

OR
(c) Two works each costing not less than the amount equal to 50% ofthe estimated cost.

OR

One work costing not less than the amount equal to 80% of the estimated cost. Above
works should be done during last 3 years preceding the month of invitation of this tender.
AND

« Should have proper service setup in Jammu region with availability of spares parts for
rendering after salesservice immediately upon call.

AND

» Bidder should submit a copy of Undertaken/Declaration/ Certificate on their letter head
duly sealed and signed by the authorized by the authorized signatory.

3.1.3 Tenderers should submit the following documents in respect of their eligibility:

» Copies of detailed work order indicating scope and value of works.




» Completion certificate/client certificate for the qualifyingworks. Proof for TDS in case
the client is a private firm. List of completed works with all the details.

» Financial statement for turnover for last 3years (duly audited balance sheet copies).

» Aletter from OEM, authorizing the bidder to participate in the tender or authorized
dealer certificate from OEM.

A Tender submitted by a firm who is found to be not satisfying the above criteria will be

rejected. Copies of all the prequalification documents and copy of duly filled, signed and

stamped Part | of the tender should be uploaded in MSTC portal.

3.2Tender submission:

a) Tenderers are advised to submit online bids on MSTC portal only. if any
change/modification thereto is found subsequently, such tenders are liable for
disqualification. However, if they desire to submit additional information, they may do
so on their own letter head/paper. Each page of the forms shall be signed and
returned.

b) On receipt of intimation from the Bank about acceptance of his / their tender, the

successful tenderer shall be bound to implement the contract and within fourteen days
thereof. The successful tenderer shall sign an agreement in accordance with the
draft agreement and the Schedule of Conditions but the written acceptance by
the Reserve Bank of India of a tender will constitute a binding contract between
the Reserve Bank of India and the person so tendering whether such formal
agreement is or is not subsequently executed.

c) All compensation or other sums of money payable by the contractor to the Bank
under the terms of this Contract may be deducted from his earnest money and the
security deposit if the amount so permits and the Contractor shall, unless such deposit
as become otherwise payable, within ten days after such deduction make good in cash

the amount so deducted.

3.5 Part |l — Technical & Commercial:

3.5.1 Part | shall contain the un-priced tender consisting of complete technical specification
including documents, commercial terms and conditions, technical aspects of the tender
such as equipment data sheets, tests and inspection reports, makes of materials,

technical description with prequalification documents etc.




Part | of the tender as submitted shall contain the following:

a)

3.5.2

3.5.3

Power of Attorney / authorization with the seal of the company/firm in the name

of the person signing the tender documents.

A letter from the OEM, authorizing the bidder to participate in the tender

or authorized dealer certificate from OEM.

Detailed specifications of the offered items matching with the specifications
contained under this contract along with manufacturer's catalogue / product
brochure. If there are some variations in specifications and dimensions of
the equipment / products as contained under the manufacturer’s
catalogue / product brochures Vis-a Vis those given under the specifications
contained under this tender document, the specifications and dimensions

given in this tender document shall prevail.

The tenderer should have maintenance set-up at Jammu region address &
telephone / fax nos. of maintenance set-up shall be indicated.

Technical data sheet as given under Annexure-A shall be filled up giving full
information.

Other Certificates / Declarations as per Annexures enclosed to be submitted.

Duly filled in and signed copies of client's reports (from clients in the
attached format, for whom similar works is executed) and Banker’s certificate in

separately sealed envelopes.

The Tenderers are advised to visit the site of installation and acquaint

themselves of the site conditions before tendering.

The tenderers are advised to submit the tender based strictly on the
General Conditions of the Contract and Technical Specifications contained in

the tender documents, and not to stipulate any deviations. If acceptance of the
terms and conditions given in the tender documents has any price implications,
the same should be considered and included in the quoted price. A tender
containing deviation from the commercial terms and conditions is liable

for rejection.




3.5.4 All information, correspondence letters shall be addressed to, Regional Director,

Reserve Bank of India, Jammu-180012.

3.6 Part Il — Price bid

Part Il shall be uploaded in the MSTC portal.

(a) This part shall contain prices in Indian Rupees only with break-up of price as per

format (Part Il). No other enclosure is permitted in Part Il. Change of terms and

conditions and technical deviations, if any, found in Part Il of the tender will not be
considered and will be treated as null and void.

(b) The tenderer must submit online bids on MSTC Portal only. If any of the documents is

missing or unsigned, the tender may be considered invalid by the Bank in its

discretion.

(c) All erasures and alterations made while filling the tender must be attested by initials
of the tenderer. Overwriting of figures is not permitted. Failure to comply with

either of these conditions will render the tender void at the Bank's option.

(d) No request for any change in rate or conditions after the opening of the part Il of

the tender will be entertained.

(e) The rates quoted shall be deemed to be for the finished work and shall be firm and
binding without any escalation whatsoever till the system is handed over to the
Bank.

(f) For any item, if the rate and amount do not tally with respect to the quantity, then
the amount arrived on the basis of quoted rates shall only be acceptable and in
case of variation of rates in figures and words, the rate quoted in words will only

be considered for arriving at the total amount for that item.

3.8 Opening of Tender

Part | of the tenders will be opened on 14.08. 2023 at 03:00 PM onwards. Price bid
(Part I1) of only those tenderers who are found eligible after scrutiny of their Part | of
the tenders will be opened on a subsequent working day which will be intimated to

all the eligible tenderers.




3.9

3.9.1

3.9.2

3.9.3

3.94

3.10

3.1

Brief Scope of Work:

The scope of work shall include the following.
e Delivery of all equipment materials for the captioned work to Bank's premises at

Reserve Bank of India, Jammu including insurance, packing, handling,
transporting, loading/unloading etc. at site.

¢ Installation, Testing and Commission of Dust Catcher and handing over the
system to Bank.

e Providing regular inspection and upkeep of system inclusive of periodic service
etc.

The tenderer should indicate the complete description of the working of the

system/sub systems and their power requirements with all relevant

Brochures/ literature etc. in addition to those called for in the Technical
Specifications:

The Tenderer shall carefully check the specifications and shall satisfy himself that
the equipment offered is suitable as per the Bank’s Technical Specifications. All

quoted rates should be inclusive of GST.

Tenderer shall supply all tools, plants, labor and consumables etc. as required for
installation, testing and commissioning of the system.
Validity of Tender:

The Tender along with the prices shall remain valid initially for a period of 90
days from the date of opening of Part | of tender, which period may be further
extended by agreement in writing by the Tenderer and the Tenderer shall not cancel
or withdraw the tender during this period.

Lowest Tender Not Necessarily to Be Accepted:

3.11.1 The Bank is not bound to accept the lowest or any tender or to assign any reason

for non-acceptance.

3.11.2 The tenderers shall not be entitled to claim any costs, charges, damages and

expenses of and incidental to or incurred by him through or in connection with
his submission of tenders, even though the Bank may elect to modify/withdraw

the tender.




3.12

Earnest Money, Security Deposit & Security during Defect liability period:

3.12.1 All tenderers shall deposit Earnest Money of Rs.12000/- by NEFT in favor

of Reserve Bank of India, payable at Jammu or DD from any Scheduled
Bank. The EMD paid by the tenderer shall be held by the Reserve Bank of
India as security for the execution and due fulfilment of the Contract. No
interest shall be paid on the said deposit under any circumstances. EMD of
successful tenderer will be released after virtual completion of the work &
Submission of performance Bank Guarantee of 5% of the contract value as
Security as mentioned in clause No. 3.12.3. EMD of unsuccessful bidders will

be returned once the work is awarded to successful bidder, without any interest.

3.12.2 All compensation or other sums of money payable by the Contractor to the

3.12.3

3.13

Employer under the terms of this Contract may be deducted from the security
deposit, if the amount so permits unless the contractor deposits such amounts in

cash within ten days of issue of demand notice by the Bank.

Performance Bank Guarantee:

After completion of the works, the tenderer shall furnish an amount equal to 5%
(five percent) of the contract value* for the work in the form of Bank Guarantee
(BG) from any scheduled Bank in the form prescribed by the Bank as per
Annexure-H towards security deposit for the due fulfilment of the terms and
obligations the DLP and CAMC contract. This PBG for 5% contract value (capital
cost A) should be valid for a period of FOUR (04) years i.e. (one-year DLP plus
three years AMC).

The Bank reserves the right to enforce the Performance Bank Guarantee in case
of unsatisfactory performance of the terms, conditions of the DLP and CAMC set
out in the tender at any time during the currency of committed period of FOUR

(4) years (One-year DLP and 03 years CAMC).

Terms of Payment:

The payment for the works to be executed under this contract shall be made as
follows subject statuary deductions. No variation in the mode of payment will be

acceptable.




1)  100% of the quoted rates after Supply Installation Testing and commissioning of the
system and on submission of relevant documents such as Catalogue, certificates etc.

for the quoted model and submission of performance BG as per clause 3.12.3 (a).

3.14 Taxes:

3.14.1 The prices quoted shall be deemed to have included all taxes, custom duty,
excise duty, local levies, works contract tax, GST, service tax etc. imposed
by Central/State Government/ Local Bodies. If the Tenderer fails to include
such taxes and duties in the tender, no claim thereof will be entertained by the
Bank afterwards. As per Indian laws, income tax will be deducted at source and

a certificate for the same will be issued to the contractor.

3.15 Insurance:

The contractor shall take all insurances at his cost to cover all kinds of risks from the
time the equipment’s/materials leave the manufacturer's works till handing over the
said system to the Bank, in the joint names of the Bank and the contractor and it
shall cover the followingrisks.

. Storage, erection, testing and commissioning policy (CAR).
. Workmen compensation policy for the employees of the contractor at site.

. Third party liability policy for a total of 10 lakh and with a limit of 2
lakh per accident.
Note: These policies shall be valid till the completion of the work & in the joint
name of RBI & the firm with RBI’'s name being the first one. If the contractor
does not provide these policies, the Bank reserves the right to take the above
insurance policies themselves and recover the cost thereof from the bill of the
contractor or any other action.

3.16 Completion Period:

3.16.1 Time allowed for carrying out the work is 02 months, as mentioned in
the Memorandum, shall be strictly observed by the Contractor and it shall be

th
reckoned from the 10 day of issue of work order.

3.16.2 Damages for non-completion/ liquidated Damages:
The work shall throughout the stipulated period of the contract be preceded with




3.16.2

all the diligence and if the contractor fails to complete the work within the specified
period, he shall be liable to pay liquidated damages as defined in “Appendix
herein before referred to” @ 0.25% of contract value per week for the period
during which the said works shall so remain incomplete subject to a maximum
10% of the contract amount and the Employer may deduct such damages from
any money due to the Contractor.

Bank will provide storage space within the compound of the building. However,
the responsibility and safety of the materials stored will be with the contractor.

No accommodation will be provided for any worker by the Bank.

3.17.1 Warranty/ Defects Liability Period.

(@) The entire system shall be warranted against any manufacturing/design/

installation defects etc. for a minimum period of one year. During this period
any defect observed in the system shall be rectified within 02 working days

of the observation without any additional cost to the Bank.

(b) Supply and replacement of all spares, consumables and parts required for

a.

smooth operation and serviceability of the system shall be the responsibility of the
contractor during this period. In this respect the contractor shall maintain
sufficient spares/consumables for immediate replacement of defective / damaged
part during day-to-day routine maintenance / breakdown maintenance. Cost of
these spares and any other spares which may be required during maintenance is
deemed to be included in the rates quoted by the contractor. The periodicity of

service shall be bi-monthly or more depending upon the weather conditions.

Comprehensive Annual Maintenance Contract (CAMC) after DLP period:

i. The tenderers shall quote their charges separately for comprehensive
annual maintenance service of complete system for 01 year as per
schedule of quantities which will be applicable after one year of defect
liability period (DLP). The rates shall also include GST, the charges for
the insurance, EPF ESIC etc of the workmen for carrying out the above job

ii. The system shall be inspected, upkeep/serviced/cleaned periodically. The
periodicity shall be on monthly basis or more depending upon the

weather conditions.




iii. The charges for comprehensive annual maintenance service shall include
attending any number of breakdown calls, replacement of any part of the
system, including all required spares, consumables etc. during service
contract period. Any defects in the system/sub- assemblies, found within the
CAMC period, shall be replaced/rectified by the tenderer without any additional

cost to the Bank.

iv. Payment of service charges during comprehensive annual maintenance charges:

The payment during the CAMC period shall be made on half yearly basis on rendering
satisfactory services.

v. The service contract shall be renewed for a further additional period of at least 2 years
after the initial annual service contact period of one year after and one-year warranty.
While renewing the contract the new contract amount will be arrived at based on following

formula:

AC = AP [(15+60x(EPIc/EPIp)+25x(CPIc/CPIp)] / 100

AC The contract amount for the current year.
AP The contract amount for the previous year.
EPIC | Wholesale Price Index for Electrical Products 6 months prior to the

Commencement date of contract for the current year.
EPIP | Wholesale Price Index for Electrical Products 6 months prior to the

Commencement date of contract for the previous year.
CPIC | Consumer Price Index for Industrial Workers (All India Average) 6

months prior to the commencement date of contract for the current
CPIP | Consumer Price Index for Industrial Workers (All India Average) 6

months prior to the commencement date of contract for the previous

The successful tenderer shall enter into an agreement for comprehensive annual maintenance

contract of the system with the Bank.

3.20 Packing and Dispatch.

1. The equipment shall be properly and securely packed in boxes and multiple
handling and transportation by sea/ air / rail / road under Indian conditions. All
equipment/components shall be delivered at Reserve Bank of India, Jammu.

Signing of Contract Agreement.

2. The General instructions to the tenderers and special conditions, conditions




3.

4.

6.

hereinbefore referred to Conditions of Contract and Technical Specifications
and drawings enclosed with the tender documents, the subsequent
correspondence exchanged between the Bank and the tenderer and the work
order placed shall be the basis of the final contract to be entered into with the

successful tenderer.

The Tenderer shall go through the terms and conditions given in the general
conditions of contract herewith and his offer shall be strictly in line with the
terms specified therein. No deviation from the terms and conditions specified
shall be acceptable. Each page of the tender documents should be sealed &
signed for his/their having acquainted himself/themselves in the general

conditions of contract, Technical specifications, etc.

The tender submitted on behalf of a firm shall be signed by all the partners of the
firm or a partner who has the necessary authority on behalf of the firm to enter

into the proposed contract. Otherwise the tender may be rejected.

On receipt of intimation from the Bank of the acceptance of his/their tender, the
successful tenderer shall be bound to implement the Contract and within
fourteen days thereof, the successful tenderer shall sign an agreement in
accordance with the draft agreement. This agreement will be valid for period of
execution work as well as AMC period. Notwithstanding the signing of the
agreement the written acceptance by the Reserve Bank of India of a tender
will constitute a binding agreement between the Reserve Bank of India and the

person so tendering, whether such contract is or is not subsequently executed.

The contractor shall not assign the contract. He shall not sublet any portion of
the contract except with the written consent of the Employer. In case of
breach of these conditions, the Employer may serve a notice in writing on the
Contractor rescinding the contract whereupon the security deposit shall stand
forfeited to the Employer, without prejudice to his other remedies against the

Contractor.

3.21 Sufficiency of Schedule of Quantities:

The Contractor shall be deemed to have satisfied himself before tendering as to

the correctness and sufficiency of his tender for the works and of the prices




stated in the Schedule of Quantities and/or the Schedule of Rates and Prices
which rates and prices shall cover all his obligations under the Contract, and

all matters and things necessary for the proper completion of the works.

The quantities in the schedule of quantities approximately indicate the total
extent of work but may vary to any extent and even be omitted thus altering the

aggregate value of the contract.

3.22 Language:

The Tender including all labels in drawings, documents, catalogues etc. shall be
in English.

3.23 Right to Accept Part Tender:
The Bank reserves the right to accept the tender either in whole or in part at

the same prices quoted by the Tenderer.

3.24 Evaluation of Tender:
Tenders will be evaluated based on capital cost of the system and taking into
account the effect of rates quoted for Comprehensive Annual Maintenance
Contract (CAMC) for a period of 03 years after the expiry of one year of defect
liability / guarantee period.
e Tendered offers shall be evaluated based on the Total Cost of Ownership (TCO)
of owning Dust Ctacher having 4 years of useful service life. The said NPV shall

comprise:
S. Description Value
No.
1. Capital Cost of DFMD Systems A
2. Rate for Comprehensive Annual Maintenance Contract B
(CAMC) for 01 year
3. Multiplying factor for arriving the present value of the MF

future CAMC Payments with the following Assumptions.
e Discount factor: 8%
e Escalation: 5%
e Periodicity of CAMC Payment: Half yearly
o Defect Liability Period: One year from Handing
over of the system
Minimum Period of CAMC: 3 years
e The Multiplying Factor (M.F) for working out NPV
of AMC for 3 years after 01 years of DLP shall be
2.55.

4. Total rebate offered for buy back of old DFMDs C




Therefore, the TCO=A -C + (B x M.F)

Note:
e The total cost of ownership (TCO) shall be worked out as above. Tenders will be
evaluated only on the basis of total cost of ownership for the work. TCO is
calculated for evaluating tender only and not for any kind of payments.

3.25 Force Majeure:

The Tenderer shall not be liable for forfeiture of its EMD, liquidated damages or
termination for default, if the delay in performance or other failure to perform its
obligations under the contract is a result of an event of Force Majeure. For
purposes of the clause, “Force Majeure” means an event beyond the control of the
Tenderer and not involving the Tenderer’s fault or negligence and not foreseeable.
Such events may include wars or revolutions, fires, floods, epidemics, quarantine
restrictions, freight embargoes etc. The Reserve bank of India will decide whether
delay or failure on the part of the tenderer was the result of an event beyond his
control or not. The decision of the Reserve Bank of India in this regard should be
final and binding on the supplier and will not be open to question before any court

/ forum in any proceedings.

3.26 A bidder is liable for debarment/disqualification from bidding on the following
grounds:

1. If it is determined that the bidder has committed the following acts or omissions in
contravention of the code of integrity:

a. making offer, solicitation or acceptance of bribe, reward or gift or any material benefit,
either directly or indirectly, in exchange for an unfair advantage in the procurement process
or to otherwise influence the procurement process.

b. any omission or misrepresentation that may mislead or attempt to mislead so that
financial or other benefit may be obtained or an obligation avoided.

c. any collusion, bid rigging or anticompetitive behavior that may impair the transparency,
fairness and the progress of the procurement process.

d. improper use of information provided by the procuring entity to the bidder with an intent
to gain unfair advantage in the procurement process or for personal gain.

e. any financial or business transactions between the bidder and any official of the
procuring entity related to tender or execution process of contract: which can affect the
decision of the procuring entity directly or indirectly.




f. any coercion or any threat to impair or harm, directly or indirectly, any party or its property
to influence the procurement process.

g. obstruction of any investigation or auditing of a procurement process.

h. making false declaration or providing false information for participation in a tender
process or to secure a contract;

i. failed to disclose conflict of interest

failed to disclose any previous transgressions made in respect of the provisions of sub-
clause (i) with any public institution / entity in India or any other country during the last three
years or of being debarred by any public procuring institution / entity.

2. For any actions or omissions by the bidder other than violation of code of integrity, which
in the opinion of the Bank warrants debarment, for the reasons like supply of sub-standard
material, non-supply of material, abandonment of works, sub-standard quality of works,
failure to abide terms of the tender etc.

3. If the bidder has been convicted of an offence— (a) under the Prevention of Corruption
Act, 1988; or (b) the Indian Penal Code or any other law for the time being in force, for
causing any loss of life or property or causing a threat to public health as part of execution
of a public procurement contract.

Witness Signature of tenderer
Address Address

Date Date




10.

11.

12.

13.

Section (V) :
Safety Code

. First-aid appliances, including adequate supply of sterilized dressings and cotton

wool, shall be maintained in a readily accessibleplace.

. The injured person shall be taken to a public hospital without loss of time, in

cases where the injury necessitates hospitalization.

Suitable and strong scaffolds should be provided for workmen for all works that
can not safely be done from ground.

No portable single ladder shall be over 8 meters in length, the width between the
side rails not less than 30 cm (clear) and the distance between two adjacent rungs
shall not be more than 30 cm. When a ladder is used, an extra maz Multi zone
Door shall be engaged for holding the ladder.

The excavated material shall not be placed within 1.5 meters of the edge of
the trench or half of the depth of the trench, whichever is more. All trenches and
excavations shall be provided with necessary minimum height shall be one meter.
Every opening in the floor of a building or a working platform shall be provided
with suitable means to prevent the fall of persons or materials by providing suitable
fencing or railing whose minimum height shall be one meter.

No floor, roof or other part of the structure shall be as over-loaded with debris or
materials as to render it unsafe.

Workers employed on mixing and handling material such as asphalt, cement,
mortar or concrete and lime mortar shall be provided with protective footwear and
rubber hand-gloves.

Those engaged in welding works shall be provided with welder’s protective eye-
shields and gloves.

No paint containing lead or lead products shall be used except in the form of
paste or readymade paint.

Suitable face masks should be supplied for use by the workers when the paint is
applied in the form of spray or surface having lead paint dry rubbed and scrapped.
Hoisting machines and tackles used in the work, including their attachments,
anchorage and supports shall be in perfect condition.

The ropes used in hoisting or lowering material or as a means of suspension
shall be of durable quality and adequate strength and free from defects.




FIRE SAFETY

i. Cutting / drilling machine and other electrically operated equipment used at site
shall be plugged into correctly rated electrical outlets.

ii. Only ISI marked 3 pin plug and other appliances and equipment shall be used.

iii. Electrical power cables/wires used shall not have any joints and shall be properly
rated.

iv. All electrical appliances i.e. welding, drilling, cutting machine etc. shall be safely and
securely earthed to prevent leakage current while inoperation.

v. Before commencing the welding work for the first time on any day, fire section
shall be informed and only after the site inspection by the Fire officers/Personnel,
work shall be started.

vi. Two buckets of water and sand shall be kept in an easily accessible area on the site.
vii. Fire extinguishers recommended and issued by fire officers shall be kept on the site.
viii. Used paint drums shall be stored in specified store only after closing them properly.

ix. Personal protective equipment such as safety shoes, hand gloves, welder’s
mask, ear plug etc. depending upon the requirement of the work shall be provided
by the contractor to the workmen to prevent occupational health hazards.

x. The safety belt shall be provided by the contractor and used by the workmen while
working from height for more than 10’ from Ground level.

xi. None of the passages near lift lobby and staircases shall be used for stacking /
dumping any kind of materials/waste.

xii. Both the staircase Multi zone Doors shall be normally keptclosed.
xiii. None of the fire extinguishers shall be removed/shifted from its designated location.
xiv. Power supply shall be switched off from the mains when equipment is not in use.

xv. Wood-shavings and saw-dust generated from the work shall be collected on daily

basis, removed from site and stored at the designated place in proper manner.




xvi. Any debris generated from the work shall be collected on daily basis, removed from
site and stored at the designated place in proper manner.

xvii. Battery operated emergency light/torches shall be provided by the contractor to the
workmen while working beyond office hours.

Place:

Date: Signature and seal of the contractor




Section V
The Conditions Hereinbefore Referred To

1. In constructing these conditions, the specification, schedule of quantities and
Contract Agreement, the following words shall have the meaning herein assigned

to them except where subject or context otherwiserequires.

a) "Employer" Shall mean the Reserve Bank of Indiaand shall

include its assignees and successors.

b) In the case ofcompany "Contractor shall mean a company incorporated under

and havingits registered office at

and shall include its successors and

assigns.

c) "Site" Shall mean the site of the contract works including
any building and erection thereon and any other
land (inclusively) as aforesaid allotted by the

Employer for the Contractor's use.

d) "This Contract" Shall mean the Article of Agreement, the special
conditions, the conditions, the Appendix, the
schedule of quantities and specifications attached

hereto and duly signed.

e) "Notice in writing" Shall mean a notice in written, typed or printed or
written notice" characters sent (unless delivered
personally otherwise proved to have been
received) by registered post to the last known
private or business address or registered office of

the addressee and shall be deemed to have been




f) "Act of Insolvency"

g) "Net Prices"

received when in the ordinary course of post, it

would have been delivered.

Shall mean any Act of insolvency as defined by the
Presidency Town Insolvency Act, or the provincial
insolvency Act or any Act amending such original
Act.

If in arriving at the contract amount the
Contractor shall have added to or deducted from
the total of items in the Tender any sum, either as
a percentage or otherwise, then net price of any
item in their tender shall be the sum arrived at by
adding to or deducting from the actual figures
appearing in the Tender as the price of that the
item a similar percentage or proportionate sum
provided always that in determining the
percentage or proportion of the sum so added or
deducted by the Contractor the total amount of the
any Prime Cost items and provisional sums of
money shall be deducted from the total amount
of the tender. The expression "net rates" or "net
prices" when used with reference to the contract
or account shall be held to mean rates or prices so

arrived at.

h) "The works" shall mean Tender for Tender for Supply, Installation, Testing and

Commissioning of 5 numbers of Dust Catcher at RBI, Jammu.




2. Scope of Contract: The contractor shall carry out and complete the said work in

every respect in accordance with this contract and with the directions of and to the
satisfaction of the Bank's Engineer. The Bank's Engineer may in his absolute
discretion and from time to time issue further drawings and/or written instructions,
details, direction and explanations which are hereafter collectively referred to as

"Bank's Engineer's instruction regarding":

a) The variations or modifications of the design, quality or works or the addition

or omission or substitutions of any work.

b) Any discrepancy in the Drawing or between the Schedule of Quantities

and/or Drawing and/or specifications.

c) The removal from the site of any materials brought thereon by the contractor

and the substitution of any other material therefor.

d) The removal and/or re-execution of any works executed by the contractor.

e) The dismissal from the works of any persons employed thereupon.

f) The opening up for inspections of any work covered up.

g) The amending and making good of any defects under clause 20 hereof.

The contractor shall forthwith comply with and duly execute any work comprised
in such Bank's Engineer's instructions provided always that verbal instructions,
directions and explanations given to the Contractor or his representative upon
the works by the Bank's Engineer shall, if involving a variation, be confirmed in
writing by the Contractor within seven days, such shall be deemed to be
Employer's instructions within the scope of the Contract.

The contractor shall submit a statement of variations giving quantity and rates
duly supported by analysis of rates, vouchers etc. The rates on scrutiny and final
acceptance by the Employer shall form a supplementary tender. The Employer
shall not be liable for payment of such variations until these statements are
sanctioned by him.

3. The Contract shall be executed in triplicate and the Bank's Engineer, the Employer

and the Contractor shall be entitled to one executed copy each for his use.




The contractor shall prepare the line diagram, system configuration drawing and
Lay out plan of the site for carrying out the work. Before the issue of the final
certificate to the Contractor he shall submit to the Bank's Engineer all Drawings

and Specifications.

4. The Contractor shall provide at his cost everything necessary for the proper

execution of the works according to the intent and meaning of the Drawings,

Schedule of Quantities and specifications taken together, whether the same may
or may not be particularly shown or described therein provided that the same
can reasonably be inferred therefrom, and if the Contractor finds any discrepancy
in the Drawings or between the Drawings, Schedule of quantities and
Specifications, he shall immediately and in writing refer the same to the Bank's

Engineer, who shall decide which is to befollowed.

5. Non-Disclosure Clause

The contractor shall not disclose directly or indirectly any information, materials
and of the Bank’s infrastructure/ system / equipment etc. which may come to the
profession or knowledge of the contractor during the course of discharging its
contractual obligations in connection with the agreement, to any third party and
shall at all times hold the same in strictest confidence. The contractor shall treat
the details of the contract as private and confidential, except to the extent
necessary to carry out the obligations under it or to comply with applicable laws.
The contractor shall not publish, permit to be publish, or disclose ant particulars of
the works in any trade or technical paper or elsewhere without the previous
written consent of the Employer. The contractor shall indemnify the Employer for
any loss suffered by the Employer because of disclosure of any confidential
information. Failure to observe the above shall be treated as breach of contract on
the part of the contractor and the Employer shall be entitled to claim damages and
pursue legal remedies. The contractor shall take all appropriate actions with
respect to its employees to ensure that the obligations of non-disclosure of

confidential information under this agreement are fully satisfied.

The contractor’s obligations with respect to non-disclosure and confidentiality will

survive the expiry or termination of this agreement for whatever reason.




Miscellaneous Clauses

The Sexual Harassment of women at work place:

The Contractor / Agency shall be solely responsible for full compliance with the provision
of "the Sexual Harassment of women at work place (Prevention, Prohibition and
Redressal) Act, 2013.

a. In case of any complaint of sexual harassment against its employee within the
premises of the Bank, the complaint will be filed before the Internal Complaints
Committee constituted by the Contractor / Agency and the Contractor / Agency shall
ensure appropriate action under the-said Act in respect to the complaint.

b. Any complaint of sexual harassment from any aggrieved employee of the contractor
against any employee of the Bank shall be taken cognizance of by the Regional
Complaints Committee constituted by the Bank.

c. The contractor shall be responsible for any monetary Compensation that may need
to be paid in case the incident involves the employees of the contractor, for instance any
monetary relief to Bank's employee, if sexual violence by the employee of the contractor
is proved.

d. The contractor shall be responsible for educating its employees about prevention of

sexual harassment at work place and related issues.

Place:

Date : Seal and Signature of Tenderer




Appendix

The condition Herein before Referred To

Defects Liability Period

One year from the date of Virtual Completion of
work

Date of Commencement

10th day from the date of issue of work order

Date of Completion

Date of virtual completion certificate.

Rate of liquidated
damages for non-

completion of work.

0.25% of contract value per week of delay
subject to a maximum of 10% of the contract

value.

Completion period

2 months from 10th day of date of issue of work
order

EMD

Rs 12,000/- to be submitted along with tender
document. Tenders without EMD will be rejected.

Seal & signature of Contractor




SECTION VI

Commercial Conditions

Check List

Tender for Supply, Installation, Testing and Commissioning of 5 numbers of Dust

Catcher at RBIl, Jammu.

Sr. Description Bank’s Terms and conditions | Acceptance of
No. Bank’s terms
and
conditions
1 | Validity 90 days from opening of tender part-|
2 |EMD Rs.12000 to be submitted
along with tender document.
3 | Terms of payment As per applicable clause in Part | of
the tender
4 | Technical specifications| As per specifications in Part | of the
tender
5 |DLP One year from date of virtual
completion.
6 | Service after sales Quoted rates shall include the cost of
during CAMC repairs/ maintenance including
replacement of any material /
assembly / equipment / spares /
labor if found.
7 | Completion period 02 months from 10th day of letter of
award of work.
8 | Liquidated damages 0.25% of contract value per week of
delay subject to a
maximum of 10% of the contract value
(excluding buy back and AMC values).
Place
Date Seal & Signature of Contractor




Section — VIl Technical Specifications

Description of product: The product should have a high performance 360 degree multilayer filter. Filter

pollutants such as dust, particulate matter (PM 10, PM2.5 and minor), pollen, Cotton fibers, Air suspended
Solid or Liquid Particles, batterie, exhaust fumes, chemical vapours and removal of odours. High quality control
panel provides function modes such as Auto/manual/turbo. The product should have intelligent sensor
technology and should automatically controls the power. The fan speed can be manually adjusted at 3 levels.
The product should have feature such as Timer function, lock function, filter status etc.

Dust Catcher Specifications-

1. The operating Voltages should be 230 Volt +- 10%.

2. Operating Frequency- 50 Hz +- 5%

3. The Power consumption should not be more than 250 Watt.

4. It should be Floor mounted type with wheels / Roll car for proper movement.

5. It should have Clean air delivery rate- up to 800 cubic meter per hour.

6. It should have Room size coverage- up to 90 sq. mtrs.

7. It should have No. of air cleaning / filtration stages- minimum 05 stages.

8. It should have Pre filter, Hepa Filter, Activated carbon filter.

9. It should have 360-degree filter (enabling coverage of entire surface area of the filter and greater
efficiency than conventional filters).

10. It should have Variable fan speed levels

11. It should have effective against smells, PM 2.5 and micro dust particles etc.

12. It should be working in Automatic mode.

13. It should be have multi mode operation.

14.1t should have Convenient Time.Date

Contractor Signature with Company Seal




ANNEXURE-‘A’

A. SCHEDULE OF TECHNICAL INFORMATION TO BE FURNISHED BY CONTRACTOR

System Specification required to be filled by the bidders and also submit the catalogue

and leaflet of their product.

Make:

Model:

Description

Data of the equipment proposed by the
bidder

Operational Voltage

Operational frequency

Power Consumption

Availability of Floor mounted type with wheels /
roll car for proper movement

Clean air delivery rate

Room size coverage

No. of air cleaning / filtration stages

Availability of Pre filter, Hepa Filter, activated carbon
filter

Availability of 360 degree filter

Availability of variable fan speed levels

Effective against smells, PM 2.5 and micro dust
particles

Availability of Automatic/ Turbo mode

Availability of Convenient timer

Any other details of the product if required:

We have a service setup for after sale service at

Particulars To be filled by Bidder

Name of the service set up

establishment




Address:

Name of the contact person

Telephone

Mobile

Fax number

Number / strength of
technicians deputed at

service setup

Availability of the Spares at

Service Centre:

Bidder must state categorically whether his offer conforms to all the tender terms and
conditions. If there is a variation in any of the terms and conditions, the extent of variation

and the reasons thereof shall be clearly mentioned in the technical bid.

Bidder must state categorically whether or not his offer conforms to the specifications
given in Section VII,. Bidder is free to quote better version or to add any better configuration

in line with technical specification of Section VII.

Date

Contractor Signature with Company Seal




ANNEXURE-‘B’

FORMAT FOR UNDERTAKING FOR PRODUCT & MAINTENANCE SUPPORT

(To be submitted by the tenderer)

NAME OF WORK: Tender for Supply, Installation, Testing and Commissioning of 5
numbers of Dust Catcher at RBI, Jammu.

Pursuant to a contract awarded by Reserve Bank of India for the full scope of work
as contained under the tender document for the above mentioned work or part
IO , W oo (full
name of the firm with address), hereby undertake the complete responsibility for
providing full product support and maintenance support for the entire period of the
designed life of the equipment so supplied and installed by us, promptly and
expeditiously.

Further, in case any of the component(s), materials or parts used in the system
so provided goes out of production, then we will make available the blue
prints, drawings of the spare parts and specifications of materials at no cost to
the RBI, as and when required in connection with the equipment to enable the

RBI to procure spare parts from other sources.

Thanking You

Yours faithfully,

(Signature of the Contractor / Firm with Company’s Seal)




Annexure-‘D’

UTR Transection Details For Dust Catcher

S.No

Requirements

Details To be filled by tenderer

Name of the vendor

Name of the Bank

Account No.

IFSC

UTR details

ol O A WO DN

Date of Payment

Date:

Place:

Name & Signature of Tenderer




Annexure-E
CLIENT’S CERTIFICATE REGARDING PERFORMANCE OF CONTRACTOR

CLIENT’s CERTIFICATE REG. PERFORMANCE OF CONTRACTOR

Name & address of the Client

Details of Works executed by Shri /M/s

Name of work with brief particulars
Agreement No. and date
Agreement amount

Date of commencement of work
Stipulated date of completion

Actual date of completion

N OO O BAWN -

Details of compensation levied for delay (indicate

amount) if any

(oe]

Gross amount of the work completed and paid
9 Name and address of the authority under whom
works executed
10 Whether the contractor employed qualified
Engineer/Overseer during execution of work?
11 i) Quality of work (indicate grading) Outstanding/Very Good/
Good/Satisfactory/poor
i) Amt. of work paid on reduced rates, if any.
12 i) Did the contractor go for arbitration?
ii) If yes, total amount of claim
i) Total amount awarded
13 Comments on the capabilities of the contractor.
a) Technical proficiency Outstanding/Very Good/
Good/Satisfactory/poor

b) Financial soundness Outstanding/Very Good/

Good/Satisfactory/poor




c) Mobilization of adequate T&P Outstanding/Very Good/
Good/Satisfactory/poor

d) Mobilization of manpower Outstanding/Very Good/
Good/Satisfactory/poor

e) General behaviour Outstanding/Very Good/
Good/Satisfactory/poor

Note : All columns should be filled in properly
* countersigned” by Reporting Officer* with Office seal.

*Officer of the rank of executive engineer/Superintending Engineer or equivalent in
charge of the equipment installation.

Note: Client's report issued by private organization shall be accompanied by
TDS Certificates. (Reports must be submitted in sealed cover addressed to The
Regional Director, Reserve Bank of India, Estate Department, RBl Jammu)




Reserve Bank of India
Estate Department
Jammu

UNPRICED BILL OF QUANTITY

Annexure-F

Tender for Supply, Installation, Testing and Commissioning of 5 numbers of Dust

Catcher at RBIl, Jammu.

S. No Description of the Item Qty | Unit
Supply, Installation, Testing and Commissioning of Dust 05 No
1. Catcher satisfying all technical specifications given under
Section VII of the tender.
Total capital cost (A)
Comprehensive Annual Maintenance Service charges |01 Per
inclusive of GST (payable on half yearly basis on rendering Annum
2. satisfactory service) valid for 1 year of AMC after completion
of one year of Defect Liability Period.
Total value of AMC (B)
Rebate for taking away for the existing make Dust Catcher. | 03 No
Make: CECON (2 numbers), Envair (1 no’s)
3. The tenderer may visit the site and inspect the system
before quoting the rate.
Total rebate offered (C.)

Evaluation of tender as per clause 3.24 of tender Part- |

Date:

Place:

Name & Signature of Tenderer




Annexure-‘G’

Bankers Detail

Particulars

Sr. No. | (submit the crossed cancelled cheque) To be filled by tenderer

1 Name of the Bank

2 Branch Address

Telephone and fax number of Branch

4 Name of the contact person (Banker)

5 Credit facility / overdraft facility enjoyed by firm
from the Bank

6 The period from which the firm has been

banking with Bank

Bank’s Seal.

Name & Signature of Tenderer

Date:

Place:




ANNEXURE-H

Proforma of Performance Bank Guarantee

Regional Director,
Reserve Bank of India
Estate Department,
Jammu

Dear Sir,

Tender for Supply, Installation, Testing and Commissioning of 5 numbers of
Dust Catcher at RBI, Jammu

WHEREAS

The Reserve Bank of India, having its Main Office at Shahid Bhagat Singh Marg,
Mumbai, and an office at Jammu (hereinafter called the ‘Employer’) has invited tenders
for the work Tender for Supply, Installation, Testing and Commissioning of 5
numbers of Dust Catcher at RBI, Jammu. (hereinafter referred to as ‘the Work’) on
the terms and conditions mentioned in the tender documents.

It is one of the terms of invitation of tenders that the tenderer shall furnish a Bank

Guarantee for a sum of Rs.

(Rupees only) as Bank
Guarantee.

. M/s , (hereinafter called as

Tenderer), who are our constituents intend to submit their tender for the said work
and have requested us to furnish guarantee to the Employer in respect of the said
sum of Rs. (Rupees
only).

NOW THIS GUARANTEE WITNESSETH

1.

We (Bank) do hereby agree with and undertake to the Reserve
Bank of India, their Successors, Assigns that in the event of the Reserve Bank of
India coming to the conclusion that the Tenderer have not performed their
obligations under the said conditions of the tender or have committed a breach
thereof, which conclusion shall be binding on us as well as the said Tenderer, we
shall on demand by the Reserve Bank of India, pay without demur to the Reserve
Bank of India, a sum of Rs. (Rupees
only) or any
lower amount that may be demanded by the Reserve Bank of India. Our guarantee
shall be treated as equivalent to the Earnest Money Deposit for the due performance
of the obligations of the Tenderer under the said Conditions, provided, however, that
our liability against such sum shall not exceed the sum of
Rs.  /-(Rupees only).

We also agree to undertake to and confirm that the sum not exceeding Rs .
/- (Rupees only) as
aforesaid shall be paid by us without any demur or protest, merely on demand from
the Reserve Bank of India on receipt of a notice in writing stating the amount is due




to them and we shall not ask for any further proof or evidence and the notice from
the Reserve Bank of India shall be conclusive and binding on us and shall not be
questioned by us in any respect or manner whatsoever. We undertake to pay the
amount claimed by the Reserve Bank of India within a period of one week from the
date of receipt of the notice as aforesaid.

3. We confirm that our obligation to the Reserve Bank of India under this guarantee
shall be independent of the agreement or agreements or other understandings
between the Reserve Bank of India and the Tenderer.

This guarantee shall not be revoked by us without prior consent in writing of the
Reserve Bank of India.

We hereby further agree that -

a) Any forbearance or commission on the part of the Reserve Bank of India in
enforcing the conditions of the said agreement or in compliance with any of the
terms and conditions stipulated in the said tender and/or hereunder or granting
of any time or showing of any indulgence by the Reserve Bank of India to the
Tenderer or any other matters in connection therewith shall not discharge us in
any way and our obligation under this guarantee. This guarantee shall be
discharged only by the performance by the Tenderers of their obligations and
in the event of their failure to do so, by payment by us of the sum not exceeding

Rs. /- (Rupees
only)
b) Our liability under these presents shall not exceed the sum of Rs.
/- (Rupees
only)

c) Our liability under this agreement shall not be affected by any infirmity or
irregularity on the part of our said constituents in tendering for the said work
or their obligations thereunder or by dissolution or change in the constitution
of our said constituents.

d) This guarantee shall remain in force up to provided that if so
desired by the Reserve Bank of India, this guarantee shall be renewed for a
further period as may be indicated by them on the same terms and conditions
as contained herein.

e) Our liability under this presents will terminate unless these presents are
renewed as provided hereinabove on the or on the day when
our said constituents comply with their obligations, as to which a certificate in
writing by the Reserve Bank of India alone is the conclusive proof whichever
date is later. Unless a claim or suit or action is filed against us within six
months from that date or any extended period, all the rights of the Reserve
Bank of India against us under this guarantee shall be forfeited and we shall
be released and discharged from all our obligations and liabilities hereunder.

Yours’ faithfully,

For and on behalf of Bank.

Authorized official.




(NB: This guarantee will require stamp duty as applicable in the state, where it is
executed and shall be signed by the official whose signature and authority shall be

verified).




ANNEXURE-I
UNDERTAKING

Regarding site visit by the tenderer to understand the work

To,

The Regional Director,
Reserve Bank of India
Estate Department,
Jammu

Dear Sir,

NAME OF WORK: “Tender for Supply, Installation, Testing and Commissioning
of 5 numbers of Dust Catcher at RBI, Jammu.

We, , the tenderer for the above work confirms

that we have visited the site and understood the proper details of the existing system,
working presently and the scope of work for the proposed system. We are ready to
supply, install, test commission and, maintain the system as per the requirements laid

down in Part | of the tender.

Date: (Name and address of the company with Company Seal)




Annexure-J

FORMAT OF BANKERS' CERTIFICATE

©ONoar®WDN

9.
10.

Composition of the firm (whether Partnership/ Private Limited/ Proprietorship/
Public Limited.)

Name of the Proprietor/ Partners/ Directors of the firm.

Turnover of the firm for the last 3 financial years (year wise).
2022-2023

2021-2022

2020-2021

Credit facility/ Overdraft facility enjoyed by the firm.

Dealings: Satisfactory/unsatisfactory

The period from which the firm has been banking with your bank.
Any other remarks.

You may also kindly forward your opinion whether the above firm is considered
financially sound to be entrusted with the contract for works estimated to cost Rs.9 Lakh
- Yes/No

(Signature) For the Bank Note:

Bankers' certificates should be on letter head of the Bank.

In case of partnership firm, certificate should include names of all partners as recorded
with the Bank




Annexure-K

Proforma for Undertaking / Declaration / Certificate by the Bidder regarding country
sharing land border with India

(To be submitted by bidders on their letter head duly sealed and signed by the authorized

signatory)
To,
Reserve Bank of India
Name of Work:
I/ We ...........ccooeiviiiiiiieiee e (Name and address, including Country of location of

bidder) have read and understood the contents of the Office Memorandum (OM) F. No.
6/18/2019-PPD dated July 23, 2020 and its subsequent orders / revision issued by Public
Procurement Division, Department of Expenditure, Ministry of Finance, Government of India
regarding the restrictions on procurement from a bidder of a country which shares a land border

with India.

2. I/ We certify that ............... (Name of the bidder)

i. is not from a country sharing land border with India, or
ii. is from a country sharing land border with India and has been registered with the
Competent Authority, the certificate of which is enclosed, or
iii. is from a country sharing land border with India where Government of India has extended
lines of credit, or
iv. is from a country sharing land border with India where Government of India is engaged

in development projects.

(Strikeout whichever of the above is not applicable).

3. | /We further certify that ............................... (Name of bidder) fulfils all requirements
in this regard and is eligible to be considered under the provision of the above referred Office
Memorandum and its subsequent orders / revision. I/WWe also undertake that even in case of
contracts where we are permitted by the Bank/RBI to sub- contract l/'we .................... (Name of
bidder) will not sub-contract any work to a contractor from country(ies) sharing land border with
India, unless such contractor fulfils all the requirements contained in the above referred office
memorandum / order.




4. I/We know and understand that, if this Undertaking / Declaration / Certificate submitted
by us is found to be false, the Bank shall be free to reject / terminate our tender | Work Order and
that the Bank shall also be free to initiate any legal action in accordance with law including
forfeiting of Earnest Money Deposit / Performance Bank Guarantee / Security Deposit and / or

debarring us from participating in tenders invited by the Bank in future.

Signature and name of the authorized signatory of the Bidder
with Rubber Stamp
Date:

Place:




Annexure-L

Declaration of debarment
(To be submitted by the tenderer on their letterhead)

Name of Work: Tender for Supply, Installation, Testing and Commissioning of 5
numbers of Dust Catcher at RBl, Jammu.

1.1/We (Name of the bidder) declares that:

a) l/we or any of our allied firm* is/ are not debarred / suspended / blacklisted by any
public
institution/ entity in India or any other country as on(last date of submission of bid).

b) I/ We or any of our allied firm* have not made any transgression in respect of the
code of

integrity (as mentioned in the tender) with any public institution / entity in India or any
other country in last three years as on  (last date of submission of bid).

c) we will inform the Bank in writing, in case, I/we or any of our allied firm* is/are
debarred / suspended / blacklisted by any public institution / entity in India or any other
country on or before award of work for the captioned work.

2.1/We(Name of the bidder) declare that l/we or our allied firm*(Name of the
allied firm(s)) is/ are debarred /suspended / blacklisted by(Name and address of
public institution in India or any other country) and the same effective upto (date). A
copy of such letter is attached for your information and record.

(seal and signature of the bidder)
Date

Place

(Note: strike out one of the above two declarations which is not applicable)

*Allied firm: A firm would be termed as "allied firm" if the management is common, or
substantial or majority shares are owned by the banned/ suspended firm and by virtue
of this it has a controlling voice. Further all successor firms will also be considered as
allied firms.
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